
IN Th LN2RL - i 	TRTIVE TRIBUNL;CIflTCK BLNCH 

igina1 I.pp1icatiori No. 697 of 1994 

Cuttack this the 8th day  of DecernJr, 1995 

Jaydram ingh 	 ... 	 pp1icant s) 

Versus 

Union of Indit & Others 	... 	 aespondent(s) 

(FL-R IbTRUT Io) 

1 • 	Whether it be re fe rre d to re porte rs or not ? 

2. Whether it be circulated to all the Berhes of the.-0 
Central Administrative Tribunals or not 

(Pv .VNkiTJQ.. LHNt- N) 
.MBB.R DMINTR- B/ri.) 
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iRL 'i.LN I- 	 E.i\CFj 

gira1 	piictior No. 697 of 1994 

Cuttack this the 8th day of December, 1995 

C 0 R " M.- 

Tht HiNOURABIZ I4 .P .V .V1NI4TER S HN- N, 1MER i MINJ 'flT IVE) 
RNiKF..W-M a.H); 

Jayaram Singh 
Son of Late Madan. Mohan Singh 
At/?O;Humrr 
Lust ;Ganjarn(Orissa) 

... 	 4pplicant 

By the Adv at e; Mr • Pra än a Kuma r Mi shra 

Versus 

1.. Union .jf Inja represented 
by the Secretary, 
Industries Department, 
New Delhi 

Commissioner of Salt 
Jeypore, Rajiastan 

issistant Commissioner of d1t 
Ca lc utta 

J.he Superintendent, S it 
HurnTr, Dist:Ganjam 

-ZLe  

Ey the dvccdte:Iir .0 ..4Ohdpatrd, 
ddl.tcinding Counselcentra1) 

IVR 	.V 	 ('-LMN) $ applicant is the son of an 

employee in the Office of the Superintendent of Salt, 

Hurnma, who died in harness  on 30.10.1992. Applicant 

prays for compassionate appointment under the Scheme 

for Employment on Compassionate Grounds. His case was 

considered by the Respondents and by - nnexure-2 order 

dted 5.4.1994, hi.s request was rejected on the ground 



2 

that all the sOns of the deceased are major and or 

of them was already employed in this £pdrtment. 

2 • 	The order Annexure-2 does not give any 

indication of the finarrial circumstances of the family 

which is one of the basic grounds on which request for 

compassionate appointment is to be processed, Applicant 

contends that the elder son is having his own family 

and is not looking after the applicant's family. Besides, 

the Superintendent of Sa,1lt in his letter Annexure-1 

dated 30.5.1990 has enquired into tF nitter and 

rec orrrne nde d the applicant's Ca  se for grant of compass-

ionate 

om

ionate appointnt. 

Considering this aspect the case of the 

appjcant requires reconsideration. it is particularly 

necessary for the respondents to obtain particulars 

of the applicant's family incorre before taking a decision 

on eligibilityfor compassionate appojntnt. 

Accordingly, I direct 2nd respondent, viz. 

COnTnissioner of 6alt, Jeypore ,  Raja,than, to reconsider 
j tfl.J 

the matter after obtaining the family Particuldrs and 
74 

then pss appropriate orders within three months from 

the date of receipt of a copy of the order, 

The application is disposed of accordingly. 

No costs. 	 71 
L 

tP.V .VENTKRiHNN) 
ME M.R DMIN £TRT I'VE) 

B K.Sa hoo// 


